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MR. SPEAKER : About Indepen-
dents, some of them have not spoken till
today on any d d, Mr, Dascl
dhury, Mr. Sequeria and Dr. Maitrey
Basu. I think, we will give them a cha-
nce after other Members have spoken.
The pames are there, Now. we adjaurn
for lunch,

13.04 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha reassembled after Lunch
at five minutes past Fourteen of
the Clock.

[ MR. DEPUTY-SPEAKER in the
chair. ]

RE-ALLEGED LEAKAGE OF THE
BUDGET :
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SHRI RANDHIR SINGH (Rohtak) :
How are you allowing this, Sir,

MR. DEPUTY SPEAKER
followed.
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MR. DEPUTY-SPEAKER : I reme-
mber. When you raised that matter I said
that to raise such a matter is not good
oor it adds to our dignity. If the hon
Member has some evidence before him,
then certainly...

SHRI MADHU LIMAYE : You
asked me to move a substantive motion.

: 1 have
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MR. DEPUTY-SPEAKER : What-
ever I have said, Labour Ministry is not
concerned with it. That is No. 1. What-
ever you have itted to the Speaker or
to the Deputy Prime Minister or the
Prime Minister, I do not know anything
about it,
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MR. DEPUTY-SPEAKER : When

once the Speaker is seized of the matter,
afterwards you have submitted......
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MR. DEPUTY-SPEAKER : That is
a different matter, When the Speaker is
seized of the matter, [ think, the best
course would be,..
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MR. DEPUTY-SPEAKER : It depe-
nds on the context in which he used it.

o 7y fewd : 3R feqm w0
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SHR]T RANDHIR SINGH : I always
obey you. I sit down, but I want your
ruling.

SHRI S. M. BANEKJEE (Kanpur) :
Sir, Irise on a point of order and it is
this. When Shri Limaye raised the ques-
tion, he was making an aypeal to you for
having a discussion on the alleged leakage
of the budget before the Finance Bill is
taken up? otherwise, its object is defeated.
1 think he was within his right to raise it
under rule 340. Now, SHRI Randhir
Singh, who has not yet read the rule, who
is never informed of it, whom we have
taken for grinted, has interrupted. Now,
interruption is part of debate and it makes
the debate lively. But he bas used the
worc Fuzool. 'TgT f"ﬁqﬁ Frag s@g
I know Urdu and 1 know Fuzool means a
rotten thing.

MR. DEPUTY-SPEAKER : Extraneous,
unconcernd; not rotten.
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SHRI S. M. BANERJEE : Tt means
rotien.

SHRI RANDHIR SINGH : I meant
that an extraneous matter is being brought
forward.

MR. DEPUTY-SPEAKER : Was that
your contention ?

SHRI RANDHIR SINGH : Yes, Sir.

MR. DEPUTY-SPEAKER :@ So,
what he said was that it is not relevant
but extraneous. Let us pot quarrel over
words here, Now, [ would again appeal
to Shri Limaye......
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MR. DEPUTY-SPEAKER : He was
right in raising this issue but this was not
the proper occasion,
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MR. DEPUTY-SPEAKER : I am
told the Speaker has also suggested to
him that the proper time to take up this
matter is when we take up the Finance
Bill.
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MR. DEPUTY-SPEAKER : He has
already said that he has produced evidence
and submitted papers to the Prime
Minister, Deputy Prime Minister and the
Speaker.
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MR. DEPUTY-SPEAKER : It is not
a-question concerning an individual mem-
ber alone. It is a serious matter and the
House will certainly take note of it. But
Shri Limaye must remember that this is
pot an individual matter; it concerns the
whole House.
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MR. DEPUTY SPEAKER : There:
fore, it would be proper and appropriate
for him to take it up at that time and not
now,

APRIL 23, 1969

D. G. (Min, Lab. Emp. 180
and Rehab.)
14-13 hrs.

SHRI S. M. BANERJEE

DEMAND FOR GRANTS—(Comd.)
MINISTRY OF LABOUR, EMPLO-
YMENT AND REHABILITA-
TION—(Contd.)

SHRI S. M. BANERJEE (Kanpur) ;
Mr. Deputy-Speaker, Sir, when we discuss
the Demands for Grants of the Labour .
Ministry, which also includes the Ministry
of Rehabilitation, I find that the time
allotted is only four hours which, with
very great difficulty, has been raised to
five hours. If the events of 1968 are any
indication, the policy of the government
has virtually turned out to be anti-labour.
The labour laws are beoming. anti-Labour
laws and the Labour Ministry has become
an anti-Labour Ministry. With all my
respect to Shri Jaisukh Lal Hathi, who is
very persuasive, very tenacious who some-
times also works in the interest of the
labour, unfortunately, he has been bullied
almost—I use the word ‘bullied’ advisedly,
when Shri Randhir Singh is not here—by
the Home Minister and the Finance Mini-
ster 10 see that certain things, certain bene-
fits which go to labour do not go to them.

I have two instances with me., When
the Banking Companies Bill was being
discussed in this House, we demanded
that we want to hear the Labour Minister
when section 36 AD was being discussed
which denies the Banking employees of
their fundamental right of demonstration
etc. But we could never hear the voice
of the Labour Minister. The Finance
Minister, under the influence or wise
guidance of the bank bosses or bank
management, saw to it that a whip was
issued and it was seen that that particular
clause was passed. So, I accuse this
Labour Ministry not of anything else, but
that it should have been more alert and
not remain as inert as it is.

The second thing is this. The Essen-
tial Services Maintenance Ordinance came.
This Ordinance was converted into an
Act. What happend ? For 5 days or 7
days we discussed. Unfortunately we
could not see the Labour Minister even
once. He used to peep through windows
or doors. It was surprising for a man
of his stature. We may call him Hathi :



